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CENTRAL ADMINISTRATIVE TRIBUNAL G
PRINCIPAL BENCH

O.A. NO. 2272004
New Delhi, this the 24th day of May, 2004

Hon'ble 3h. Sarweshwar Jha, Member {(A)

M.W.Khan
Reid. A R.F./M M.® 3
S8/0 Liate Moh, Ah Sankhan
R/o 0738, Khairnagar Gale
Meerot
ApplicAant
(By Advocate 8h. R.¥ Shukla)
VERSUS

Union of India through
1. Tits Secretary

Ministry of Defence

South Rlock, New Delhi
2. Engineer-in-Chief, E-TN-C Branch

AHQ Kashmir Ht’_)l_)%o.:-i New Delhi - 110 011

ORDER (ORAL)

Heard ithe learned counsel for the applicant, who has,
at  the wvery outset submitied thait reply on behalf of ifhe

respondents 18 vei to be filed. Wone is present on behalf of

on filing any reply The leAarned
has, however, submiited thai he has
approached the Tribunal by availing the liberty as granted to

.
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. 2000 that ithe applicani had been advised [0
led discrepancy statemeni wiih complete delails

discrepancies in ihe GPF  accouni o JCDA
gh ithe Uniit where he was posied The 1learned

counsel  has
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ihe respondents to consider ihe represeniaiions

considered the prayer as made Dy ihe eArned
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he applicant , al This sitage, when no reply nh4as
the respondents and pariicularly the faci [hAl

which needed to be clarified by the applicant
the discrepancies in his GPF  Account, which,
he learned counsel, have already been satisfied

as made by ihe
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ihe ADPDDRLICANT And dispose 0L this A WL A
ithe 1respondenis ihat they consider the
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as submitted by the applicant and have been
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them and io dispose them of Dby issuving
spedking order within a period of three wonilis
of receipt of a copy of ithis order With this,
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{Sarweshwar Jnaj
Member (A )





